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Bieps to Osmpensate Headquarters

Employees of YT.D.C for rise in
Prices

*568. DR. LAXMINARAIN
PANDEYA

SHRI DHAMANKAR:

Will the Mmiste: of TOURISM AND
CIVIL AVIATION be pleased to refer
to the replies miven to Unstarred
Question Nos 2138 and 1601 on the
7th April, 1972 and the 28th May, 1972
respectively and state what steps the
India Tourism Development Corpora-
tion has taken to compensate the
Headquarters employees of India
Tourism Development Corporation for
rise m prices during the last two
yeams?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
MARISHI)* Thr Headquarters em-
plovees uf the India Touism Deve-
lopmrny Corporation 1eceived bonus
for the years 1970-71 and 1971-72 at
10 per cent,
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Arrears of Taxes against Foreign
Firing

+
*569. SHRI JAGANNATH MISHRA:
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of FINANCE be
pleased to state:

(a) whether a large amount of tax
arrears remain dutstandmg against a
numbear of foreign firms functioning
m India;

(b) 1f so, the steps proposed to re=
cover tax arrdars from such firms,
especially from those which have
wound up theit business in India by
now; and

{c) the names of the firms against
whom tax Wrresits ard outstanlling?

THE MINISTER OF STATE IN THE
MINISTRY, OF FINANCE (SHEP X,
R, GANESH): () to te), The term
‘foreign firm’ has not besn defined in
the Incotné-tax Act. Incbme-téx sta-
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tistics are not maintainid

in respect of Indian and foreigs

sees. However, Toreign company’ has
been defined in Section 80B(4) of the
Income-tax Act, 1861 88 a co
which is not a domestic :
Information regarding foreign cem-
panieg against whom income.tax
arrears of Hs. 30,000 or above were
outstanding as on 31st March, 1872
has been collected, These particulars
ghow that there are 20 such compa-
nies. The names of these companies,
the amounts of income-tax outstand-
fng as on 31st March,* 1072 and the
steps already taken and being taken
for recovering the arrears are given
in the Statement laid on the Table
of the House. [Placed in Library,
See No. Lt-4141/72.]

Out of these 20 companies, only, two
companies, namely M/s. F. C. Oslar
Limited and M/s, Amco Furnace Con-
struction Ltd. have wound up their
business in India. Arrears in respect
of four other companies have sinee
been reduced to ‘nil’.

SHRI JAGANNATH MISHRA: May
1 know from the hon. Minister whe-
theér foreign firms running in arrears
have sought the Government of
India’s permission for winding up
their business in India and why they
were allowed o do so before realisa-
tion of the arrears?

SHRI K. R. GANESH: 1 have fo
such information as yet.

SHRI JAGANNATH MISHRA: May
I know whether with the Simla agree-
ment and the consequent normsiish-
tion of relations with Pakistan the
quéstion of recovery of tax streafs in
regard to Pakistan Airlines, Pakistan
shipping lines and Mchammiedi steltf-
ship Co. hag been taken up and if 20
with what results?

SHRI K. R. GANESH: The arrears
of the thrse Pakistani coipuitled dre
awaiting DIT reliet and when
are fh a position th get proper
ments from the Pakisteni authorities
steps will be taken.





